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 The  hon.  Member  has  raised  a  very
 strong  objection  about  the  naming  of
 ships  after  great  personalities.  It  may
 be  his  own  view,  but  I  can  tell  him  that
 we  have  not  only  named  the  vessels  after
 Notaji  Subhas  Bose  and  Vivekananda
 but  two  other  tankers  have  been  named
 after  Jawaharlal  Nehru  and  Lal  Bahadur
 Shastr’  It  is  the  usual  practice.

 SHRI  SAMAR  GUHA:  You  have
 added  two  more  names.

 SHRI  PRANAB  KUMAR  MU-
 KHERJEE  ;  It  is  the  world-wide  prac-
 tice  to  name  ships  after  great  persona-
 Irtees.

 SHRI  SAMAR  GUHA  -  Senvwles

 SHRI  PRANAB  KUMAR  MU-
 MUKHERJEE  It  may  be  senseless  to
 Jum,  but  we  find  that  there  is  nothing
 Wroig  init,  It  as  the  practice  in  diffe-
 rent  parts  of  the  world  and  we  have
 only  followed  that  practice  There  35
 nothing  wrong  in  that,  so  far  as  we  are
 concerned.

 Regarding  Farakka  waters  and  the
 commissioning  of  the  Haldia  port  or
 the  Haldia  proycct,  perhaps  %  have
 answered  more  than  half  a  dozen
 times  on  the  floor  of  this  House.  I
 do  not  find  anv  relevance  to  the
 present  Calling  Attention  Motion  §  As
 to  where  the  question  of  Farakha
 waters  stands,  when  the  Haldia  port  is
 going  to  be  commissioned,  how  much
 time  it  will  take,  etc.—all  these  facts
 are  known  to  the  hon.  Members  and
 it  is  no  use  asking  questions  again  and
 again.

 I  do  not  think  the  hon.  Member  has
 put  any  other  question.

 42.39  hrs.

 PAPER  LAID  ON  THE  TABLE

 Hatr  Yeasiy  Rerort  or  Com  Boarp,
 ERNAKULAM  FOR  THE  PERIOD  FROM
 Ist  Apa,  To  30TH  SerTemsER,  1972

 THE  DEPUTY  MINISTER  _  IN
 THE  MINISTRY  OF  INDUSTRIAL
 DEVELOPMENT  (SHRI  ZIAUR
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 RAHMAN  ANSARI):  I  beg  to  lay
 On  the  Table  a  copy  of  the  Half-yearly
 Report  (Hindi  and  English  versions)
 on  the  activities  of  the  Coir  Board,
 Ernakulam  and  the  working  of  the
 Coir  Industry  Act,  953  for  the  period
 from  ist  April,  972  to  30th  Septem-
 ber,  1972,  under  sub-section  (i)  of
 section  19  of  the  Com  Industry  Act,
 1953,  [Placed  in  Libray.  See  No.
 LT-6550/74]

 I2  39°  Hes.

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY-GENERAL  :  Sir,  I
 have  to  report  the  following  messages
 teceived  from  the  Secretary-General  of
 Rajya  Sabha  :—

 Q)  “In  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of  rule
 i86  of  the  Rules  of  Proce-
 dure  and  Conduct  of  Business
 in  the  Rajya  Sabha,  I  am
 directed  to  retunm  herewith
 the  Gujarat  Appropriation
 (Vote  on  Account)  Bill,
 1974,  which  was  passed  by
 the  Lok  Sabha  at  its  sitting
 held  on  the  25th  March,
 1974,  and  transmitted  to  the
 Rajya  Sabha  for  its  recom-
 mendations  and  to  state  that
 this  House  has  no  recommen-
 dations  to  make  to  the  Lok
 Sabha  in  regard  to  the  said
 Bill.”

 “In  accordance  with  the  provi-
 sons  of  sub-rule  (6)  of  rule
 86  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in
 the  Rajya  Sabha,  I  am
 directed  to  return  herewith
 the  Appropriation  (Railways)
 No  2  Bill,  1974,  which  was
 passed  by  the  Lok  Sabha  at
 its  sitting  held  on  the  25th
 March,  1974,  and  transmitted
 to  the  Rajya  Sabha  for  its
 recommendations  and  to
 state  that  this  House  has  no
 recommendations  to  make  to
 the  Lok  Sabha  in  regard  to
 the  said  Bill.”

 (ii)
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 (iti)  “In  accordance  with  the  pro-

 visions  of  sub-rule  (6)  of  rule
 Tule  86  of  the  Rules  of  Pro-
 cedure  and  Conduct  of  Busi-
 ess  in  the  Rajya  Sabha,  I  am
 directed  to  retumn  herewith
 the  Appripriation  (Railways)

 No.  3  Bill,  1974,  which  was
 passed  by  the  Lok  Sabha  at
 its  sitting  held  on  the  25th
 March,  ‘1974,  and  transmitted
 to  the  Rajya  Sabha  for  its
 recommendations  and  to  state
 that  this  House  has  no  re-
 commendatians  and  to  state
 the  Lok  Sabha  in  regard  to
 the  said  Bill.”

 “fn  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of
 rule  86  of  the  Rules  of
 Procedure  and  Conduct  of
 Business  in  the  Rajya  Sabha,
 I  am  directed  to  return  here-
 with  the  Appropriafion  Bill,
 1974,  which  was  passed  by

 the  Lok  Sabha  at  its  sitting
 held  on  the  25th  March,
 1974,  and  transmitted  to  the
 Rajya  Sabha  for  its  recom-
 mendations  and  to  state  that
 this  House  has  no  recommen-
 dations  to  make  to  the  Lok
 Sabha  in  regard  to  the  said
 Bill.”

 (iv)

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 Tmrry-ExaHTH  REPORT

 SHRI  G.  G.  SWELL  (Autonomous
 Districts)  :  I  beg  to  present  the  Thirty-
 eighth  Report  of  the  Committee  on
 Private  Members’  Bills  and  Resolu-
 tions.

 PUBLIC  ACCOUNTS  COMMITTEE
 Hunprepra  Report

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour)  :  I  beg  to  present  the
 Hundredth  Report  of  the  Public
 Accounts  Committee  on  action  taken  by
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 Government  on  the  recommendations
 contained  in  their  Seventy-fourth  Re-
 port  on  Chapter  VI  of  the  Report  of
 the  Comptroller  and  Auditor  General
 of  India  for  the  year  970-7l  Union
 Government  (Civil)  Revenue  Rece-
 ipts—Sales  Tax  Receipts  of  the  Union
 Territory  of  Delhi.

 शी  जग साथ  शय  जोशी  (शाजापुर):
 आप  की  अन्‌  मति  से  में  कुछ  बातें  आप  के  सामने
 रखना  चाहता  हूं  ।  अभी  कुछ  समय  पहले
 लखनऊ  से  ट्रंक  काल  आया  ।  हम  सब  चाहते
 है  कि  चुनाव  के  अदंर  जो  भष्टाचार  बढ़े
 पैमाने  पर  चल  रहा  है  उस  के  ऊपर  रोक
 लगाई  जाय।  किन्तु  आज  “स्वतन्त्र  भारत

 में एक  वक्तव्य  आया  है  कि  यहां  के  ला-
 सेक्रटरी  जो  रिटेनिंग  आफिसर  हैं  उन्होंने  यह
 बक्तब्य  दिया  है  कि  एक  एक  करके  वहां
 जायं  हम  यह  चाहते  थे  कि  जो  भ्रष्टाचार

 बहा  इस  समय  हो  रहा  है,  थैलियाँ  हाथ  में
 से  कर  पूंजीपति  धूम  रहें  है  इस  के  विरोध  में
 जब  अपने  ही  दल  के  सारे  सदस्य  होते  हैं  और

 इसके  बारे  में  जो  स्ट्रेटेजी  तय  की  है--यह  सब
 जानते  है  और  समझते  हैं  कि  कानून  क्या  होता
 है,  वॉयलेशन  आफ  रूल  है  या  नहीं,  किन्तु
 स्वंय  कोई  भी  उतेजना  न  होते  हुए  ऐसा  वक्तव्य
 दे  देना  इस  का  मतलब  यह  हैं  कि  जिस  ढंग
 से  शुद्ध  रूप  से  यह  चुनाव  हो  उस  के  खिलाफ

 खुद  उत्तेजना  दे  देना--क्या  सरकार  की  भी
 इस  के  अन्दर  मिली  भगत  है.  oe  ?

 अध्यक्ष  महोबा  :  एकदम  इस  तरह  से
 आप  बाड़े  हो  जाते  हैं,  मुझे  कोई  इत्तिला  नहीं,
 कोई  बात  वही  t

 ft  जगन्नाथ राब  जोशी  :  नही,  अध्यक्ष

 महोदय,  जब  कोई  उदाहरण  सामने  आ  जाम

 तब  उस  के  बाद  कुछ  कहा  जाय  तो  गह  बात

 समान में  आती  है  किन्तु पहले  ही  इस  प्रकार

 से  वक्तव्य दे  बेना इस इस  का  मतलब  है  कि  जिस

 शुद्ध  आचरण  से  यह  चुनाव  होता  चाहिए

 वह  नहीं  हो  रहा  है।  पचास-पच्चास हजा'  और
 लाख-ताल  की  रैलियां  ले  कर  बहु  धूम  रह
 है,  यह  शर्म  की  बात  है।  उस  को  रोकते


